
NOVEMBER 11,1974 NavtI (Arndt.) Bill 

NAVY (AMENDMENT) BILL 

THE DEP Ty MINISTER IN THE 

MINISTRY OF DEFENCE (SHRI J. B. 

PATNAIK) Sir, I move that the Bill 

er to amend the Navy Act, 197, 

as assed by Raya Sabha, be taken 

into consideration. 

This is a simle Bill of an enablin 

nature. It does not contemlate any 

drastic Or violent chane in the Navy 

Act. The Navy Act came into force in 

March, 198. It is Or e erience over 

its workin for the last siteen years 

that this Bill is found to be defective 

and deficient in certain resects. For 

the last so many years, the Air Arm 

is very much a art of the Navy, But 

the Act has no rovision to cover 

offences ertainin to naval airmen or 

naval aircraft, The Act does not make 

It obliatory for the emloyers to take 

back their emloyees who as naval 

reservists comleted their eriOd  of 

trainin or active service in the Navy. 

The Act aain does not rovide for 

the ower of dismissal with overn-

ment in reard to a naval erson who 

is fOllnd uilty of criminal chares. 

This rovision is already there in the 

Army Act and in the Air Force Act. 

So We want to etend it to the Navy 

Act also. 

Then there is the uestion of ade-

ate coverae of offences. For eX-

-amle, there is rovision. for unish-

in a naval erson who nelects to 

erform hfs duty but there is none for 

unishin a navalctrson who does not 

erform his 6.uty at all, 

Aain there are some definitional 

larone.efn reard to wc.tdl e 

t e e  mutiny, naval eBtab-

lishment and etty officer. 

The ualifications fOr Jude Advo-

cate eneral and Deuty Jude Advo-

me enera re  Tiid at rilient 

to accommodate e erienced and com-

e t naval offieen, This .Bill seeks 

to remedy this lacuria and-to tovtds 

for its betier tunctionin. 1 move, 

MR. DEPuTY-SPEAKER MoHon 

moved 

That the Bill further toamd 

the. Navy Act, 197, as assed br 
RaJYOI Sabha, be taken into conili-
ration. 
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SHRI J. B. PATNAlX Mr, e 

Seaker, Sir, I am tnanktul  tltt 
hon Members tor their eneral obeer 
vatianl On thil Bill. There hal bee  
a demand tOr a comrehensive Bill to 
be brouht fDrward before thb  

Bon. Memben should know that the 
Navy Act, 197, w.. a very coml.-
heft8ive Act. It rovidea tor the , 
dd cOftditiORS of Ierne. flf . Val 

.. -- 
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sonnet It lays down comrehensie 
rovisions for the diSClline of oilicers 
IPlCI sailors .. It lays down the roce-
d e for trial, by rt martial and 
by the commandin officers also. . The 
rescnt Bill, as 1 said earlier, is of an 
enablin nature. Certain defects and 
deficiencies were found in our work-
in of the Act for the last fifteen years 
and this amendin Bill only seeks to 
remove those defects and deficiencies. 

As reards tn detem.c of our coast-
line the overnment is uite aware of 
its resonsibility. Our eXJlenditure on 
lbe navy haa been increasin over the 
years and the ercentae ot our e-
enditure over the navy out of the 
totaI e enditure on all the service8 
would o to rove that the overn-
Ient is very much aware of strenth-
enin our navy. We are now ro-
ducin modern friatef) and stren-
thenin our naval base. The work on 
Or oa naval base, the roramrn.., 
for e andin the naval dock yards at 
Visakhaatnam and at Bombay are 
fiery much in roress. Besides, in 
reard to the Andaman and Nicobar 
ialands we are. takin secial ,car, to 
see that they are adeuately defend-
ed. The navy has come out witb flyin 
clours in the last war with. a ta  
imd we liave roved beyond .-io.1.lbt 
that e e e   hostile ,colflt 
casts its evil eye on us, our navy IS 
well-reared, ust as the army and 
the air force, to face it. 

 far as the indian Ocean is con-
crruld. Ow .Olicy . of t  overlllI)ent 
Of India is very clear in tbis resect. 
We want the Jndi811 Ocell  .be, a 
eace zone and  the littoral coun-
tries subllCribe to this view .. 
. .   . .   .   . ,   ,            

. With  lWords, I move this Bill 
fOr consideration. 
J I. ,) I 

.  . MR. DEP TY -SPEAKER The ues-

tion is 

  ,ihe t t er  to .ameJld 
.. tlle NaY) .Act, 0197,,88 assed by 
Raya Sa.bha, be taken into consi-
i8eratiOll. 

The motion a  d ted  

14.9 hrs. 

MOTION FOR ADJO RNMlNT 

ALLE l FAIL RE OF VERNMJNl TO 

PREVENT. ASSA LT BY CENTRAL POLla, 

ETC. ON SATYACRAHIS AT PATNA 

SHRI S. M. BANERJEE (Kan w.) 
SiC, before we take u the adolJI-
ment motion I want to make a sub-
mission. The move, ot til adourn-
ment motion is Shri Shyamnandan 
Mishra. 

MR. DEP TY -SPEAKER The liSt-
ed mover he has not moved it yet. 

. SHRI S. M. BANERJEE I I)ave be-
fore me The Statesman dated 6th 
November 1974 which sayS in banner 
headlines 

A fortniht ao Mr.  S. N. Mishra 
mformed Mr. Narain that before the 
Bihar bandh from October 3 to , 
Mrs. andhi wanted him to e lore 
the mmimum demands On the basa 
f which Mr. Narain would t

draw the Bihar aitation. Mr. 
,Misbra says that he. told Ml-a. 
andhi that he was now in the o-
osition and that she should nomi-
ate In emissary from her arty. 
Mrs. andhi, so the version oes, 
asked Mr, r  to su est , e  
He su ested the name of Mr. 
Dinesh Sinh ...  

MR. DEP TY-SPEAKER Why ia..he 
mentionin all that now He can  
fer to it .durin the course of the dis-
.ussion of the motion. 

.. SHRI S. . BANERJEE I a  

Submittin that since it is a delicate 
tter and as be i neotiatin 00 lIe-
haH of Mrs. andhi, he should not 
initiate the discusion. Let him deny it. 

1 hlII. 

MR. DEP TY-SPEAKER Let him 
move his adournment motion. 

I ,   . I 

Mr. Baneree, you have made tJae 
oint. I think. he has taken note 01 
the oint. 


